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:ﬁ Order dated ; 28.10,04
Q?Hn’ Applicant served Rallways right from

(;\) Con \h 195'1/1973" till his retirememt on attainimg

' e the age of superannuatisn em 31.03.02. Non-
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- payment of two ACP benefits; to whicih the

Applicant Was emtitled(as per his clai%
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during his service career; is the subject matter.
of this 0.A. under Sectiem 19 of the Admimis-
trative Tribumal'’s Act 1985,

2. It is seen frem Amnexure-3/3 dated 2.5,03
that the Applicant represented his case t» his
authorities fer grant ef the saih twe ACP bene-
fits. As a consequence of the said ACP benofitsg
the Applicant states,he would alse be entitled g
te higher rate of pemnslenary benefits;which he
is ta get continuously at the end of every
month and,thus,the cause of actien of the
Applicant is & continuing one. ,

3. Since the grievance of the Applicamt.is
raised in his representation uader Annexure-3/3
dated 2,5.03,1s stated to be still pending un-
digpesed;thlis O.A. 1s hereby dispesed-of with
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directien to the Resgpondents te® congider the

grievance of the Applicant(as raised im this

O.A.) and pass necessary consequential orders

-—

within a peried of 90 days from the date of

receipt of ceples of thig erder,

4, Send copies of this erder to the Regpon-
dents, aleng with cepies of the O.aL,and free
copies of this order be handed over to Mr;
S5.K.Swain,Ld. Counsel appearineg for the éﬁplicant
and Mr. P.C.Panda,ld. Coungel appearing for the

Railways;on whem a copy of the O.A. has already

pe
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been served.
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